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Grops Insurance Scheme in 
States

4125. SHRI BALASHEB

VIKHE PATIL ; 
SHRI GHLNTAMANI 

JENA :
SHRI MOHAN BHAI 

PATEL ;

Will the Minister of AGRICUL
TURE be pleased to state :

(a)  whether Government have 
asked the State  Government to 
introduce crop insurance schemes;

(b)  if so, what are the detils of 
the scheme :

(c)  the names of the States which 
have so far introduced the Crop 
Insurance Scheme ;

(d) whether any reports have 
been received from the State Go
vernments about the assessment made 
by them in respect of the results 
achieved and the benefits derived by 
farniers from this scheme ;

(e) if so, what arc the details in 
this respect ;

(f) what are the main crops cover
ed by the scheme ;

(g) what is the amount of Central 
assistance allotted to each State, 
amount spent with details showing 
the profits or loss incurred ; and

(h) the number of farmers bnne- 
fited by the scheme in eacĥ State ?

THE MINISTER OF STATE 
IN THE MINISTRIES OF AGRI
CULTURE  AND RURAL RE
CONSTRUCTION  (SHRI R.V. 
SWAMINATHAN) ; (a) and (_b). 
The General Insurance Corporation 
of India had drawn up a pilot crop 
insurance scheme based on area 
approach in consultation with the 
Government of India and the State 
Govermients. The selient features

of the schemc arc given in Statenient-
I. The Government of India com
mended the schemc to all tlie State 
Governments in 1979, for implemen
tation.

(ĉ Four State  Goveinmeiits, 
viz., (iujarat, Maharashtra, Tamil 
Nadu and West Benf̂al have so far 

implemented the scheme. Nine more 
States, namely, Andhra Pradesh, 
Harxaua, Himachal Pradesh, Kar
nataka, Kerala, Madhya Pradesh, 
Orissa,  Rajasthan  and  Uttar 
Pradesh have decided to implement 
the scheme during 1981-82.

(d)  and (c). It is too earl7 to assess 
the results of the scheme.

(f)  The main crops so far covered 
by the srhrme are cotton, ground
nut and paddy..

• ) and (h). No special Central 
assistance has been allotted to the 
States under the scheme. The num
ber of farmers covered by crop 
insurance Statewise during 1979-80 
and 1980-81 is given in Statement-
II.

Statement-I

THE SALIENT FEATURES OF 
THE EXISTING CROP INSURAN

CE  SCHEME

■ I. Risks!covered : The Scheme
provides multi-risk cover i.e. cover 
against unavoidable loss of produc
tion due to (a) climatic risks such as 
"drought, flood, frost and cyclones;
(b) pest infestation; (c) plant diseases; 
and (d) riots and strikes.

(ii) procedure of the Scheme : Under 
the Pilot  Scheme, the crop in
surance scheme is linked to short
term agricultural loans issued by 
the credit institutions to facilitate 
collection of premium and indemni
ties. The crop insurance policy is 
issued by the General Insurance Cor
poration to the institutions  giving 
crop loans. The G.LC. does not
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deal ith the armers directly. The 
inancial  instittion is responsible 
to pay prcmi ijm tr enera I Insrance 
Corporation and also to discharj ̂
the rlainis made b\ the M.C. A 
proportion o ihe Irss i.e. non-iiidcni- 
niiable limit, has to be orne by the 
armer  himsel, ir   ha.s
laid do n a r<-ilint( o Rs. i.ooo - 
or in rance jxt anner nder the 
pilot scheme.

iii) Sdecl m o Amn \ The areas 
or operatini, the sch mc ar selected 
by the TC in r msltation ith tlie 
State Oovernments.Th(t jiilot scheme 
is operated onlv in areas here the 
non-indemniialile limit is less then 
30 and the premi m rale is as.sessed 
at . The premi m rate as ell as 
indemnity or the selected crops is 
niorm or alI insred armers ithin 
cach basic vinit o area selected 
irrespective o actal yield per borro

er.

(iv) Bash o premi m and Indem

nity.

(a) Premi m and indemnity rates 
or each aclected crop and season 
in each selected  areas are 
determined on the basis o caiDp 
cttin expeximenta or the last 
ID years. The Scheme o in
srance does not provide 100 
per cent compensation in the 
event o loss o crop and, the 
iTners are re ired to bear a 
portion o the loss. Calcla
tions made on the basis o crop  
cttin data in respect o An
dhra Pradch. jarat, Maha
rashtra, Kerala have sho n 
that ll indemnity- in the case 
o crop losses is not easible since 
premi m rates or secrin 
ll indemnity old be any
here pto 30̂0 at hich rate 
armers caimot aord to pay 
premi m. Thereore,   pre
mi m and indemnit\ tables have 
been ored ot on the basis 
that armers ill bear a portion

o loss, hich is called non- 
in dcmniiablc limit, liicn va
ries rom 20 to 0. On this 
basil there ill be a n mber- 
o areas here premiimi rate are 
ell thin  and many other 
areas here premi m ranes 
rom  to 10 os minsr̂. 
Past  experience in operatin 
crop insrance scheme and the 
data o 10 years crop yield based 
on NSS indicated the percen
tae  o ioo premi m 
to be s icient to cover the 
incidence o indemnity payable, 
In the irst phase, it is proposed 
to select or the Pilot Sc)ieme 
onlv sch areas here the non- 
indcmniiable limit does not 
exceed 30.

(b) Basis o indemnity Indemnity 
payable ill bear the same pro
portion to s m insred, hich 
the indemniiable  shortall 
in yield (maxim m indemni-. 
iable limit less actal yield 
as per crop cttin)  bears 
to be maxim m indemniiable 
limit. Tndemnity to any armer 
becomes payable only i the 
shortall in yield in the insred 
area  exceeds the relevant 
non-indemniiable limit.

(c) Hole o the State cmd 
overnment  The State overn
ments are co-insrers ith .I.C. 
and share the jaremi m and 
indemnity to the extent o 2 . 
They are also responsible or 
arranements or estimation o 
crop yields thro h crop cttin 
experiments. The  overn
ment o India has a.reed to 
sbsidise the premi m payable 
by the small and marinal ar
mers in the special proramme 
areas lie I.R.D., S..D.A. etc. 
pto 2 , the State overn
ment sharin another 2 .
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Statexnent II

2 0

Siaieise Coverae o armers by Crop Insrance Schrnie Drir.n iyt)-o
and 190-1.

SI.

X.

State Xo. o armers eoverd 
r(j9-o  190 r

1.  jarat  .

2. Tamil X̂ad

3. est Benal

<̂9 4,040

,24 1,91

Prodction and Re irement 
o short Staple Cotton

412.   ĤRI  ANARDHAXA 
POO AR  ill the Minister o 
A Rtc LT RE be pleased to state 

(a) hat is the total prodction 
and annal re irement o medi m 
and short stapel cotton  and

(b) steps taen to boost prodc
tion in the contry 

THE MIXISTER O STATE 
IN THE MINISTRIES O A RI
C LT RE AXT3 R RAL RE
CONSTR CTION (SHRI R. V. 
S AMINATHAN)  (a) Complete 
i res available or 19 -9 sho 
that the prodction o short and 
medi m staple cotton (combined) 
in that year as 1. lah bales and 
the cons mption o tliese varieties 
incldin ex-actory  cons mption 
as 1.4 lah bales.

(b)   A Centrally Sponsored  In
tensive Cotton Development Pro
ramme is bein implemented  or 
increasin cotton prodction.  The 
broad stratey bein prsed nder 
this proramme consists o the ollo
in 

m) Acceleratin   th(r spread o 

improv d  technolo y in both 

the rained and established irri

ated areas 

iii Brinin in additional  areas 

nder iiii ated cotton  parti

clar) nder the command o

irri ation )rojects  and

I iii.) x̂tensio otlhc area nder the 

lii h yieldin hybrid cottons 

to the maxim m potential.

Scheme or Total Employment 
rom Bloc Level in the Co ntry

412. SHRI X.E.HORO  ill
the Minister o R RAL RECI XS- 
TR CTIOX 1)0 pleased to state 

(ai hether Ciovcrmnent have 
taen any decisioit to lanch a ne 
scheme or total employment rom 
the bloc level in the contry

(b)   i so hat aie the names o 
the blocs in the contry selected, or 
this prpose  and

(c ) the details o the proramme 
and proress made so ar 




